In India, human cargo is sourced from the southern States of Tamil Nadu, Andhra Pradesh and
Karnataka, \Women from Narth-East, West Bengal, Orissa and Bihar are sold to brothels in

metropalitan cities like Kolkata and Mumbai .

THE MINISTER CF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAV(): Sir, he is saying that
women are scld to brothels, How can he say “women of those areas™? Please do something abaut
it.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Cne minute. Are you reading from the accepted

ane?

DR. GYAN PRAKASH PILANIAD Yes, Sir. | am reading the accepted one. There ig no specific
State. Throughout the country, this horrid scenario is there. Trafficking of women is from every State.

Itis nat one State. It happens in all States. States have been pointed out where it is more prominent.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It ig approved one.
DR. GYAN PRAKASH PILANIA:L Sir, with your permissian, | will start reading it.

Among SAARC countries, Bangladesh provides a steady flow followed by Nepal and Sri Lanka.
Paoverty in India and its neighbouring countries is the major cause of human trafficking. YWomen are
mostly lured by promizes of jobe or marriage in the city. SBometimes, they are bought at a pittance
from their families . After being brought to the metres, they are sald to brothels. Unfortunately, many
rescled women go back to the brothels as they face harassment back home. Hence, | wolld
strongly Lrge the Ministry of Women and Child Development to take urgent steps, onwar footing, to

check this sordid trade in flesh.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | believe, you have not changed anywhere from
the approved draft.

DR. GYAN PRAKASH PILANIA: Oh, yes. Exactly, | have been reading from the approved draft.

Demand to expedite creation of six AlIMS-like institutions in the country
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DR. GYAN PRAKASH PILANIA (Rajasthan) @ Sir, would you kindly permit me on one point of
information? More details can be had from the CBl office and from the Home Secretary whose

statements | had read myself.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. It is okay. Now, Mr. Moinul Hassan.

Demand to commemarate the martyrdom centenary in memory of

Madan Lal Dhingra, a graat freedom fightsr

SHRIMOINUL HASSAN (West Bengal ) Sir, | would like to draw the attention of the Government
to the need to commemerate the upcoming martyrdaom centenary of the Indian political activist,

Madan Lal Dhingra on August 17, this year.

Madan Lal Dhingra, a brave youngman and freedom fighter, was executed in Londan on August
17, 1909, after he assassinated a British official, Curzon Wyllle. The incident took place a hundred

years ago, but it is a significant part of the Indian Freedom Struggle.

Madan Lal Dhingra was baorn in 1883 to a prosperaus Hindu family in the province of Punjab.
Later, he went to England for higher studies, took admission in engineering and became involved in

the Indian Freedom Struggle.

He shot Wyllie who was notorious Tor using the Indiang to serve as informers far the Britigh in

England. After one-and-a-half months trial, he was executed on August 17, 1902,

| urge upon the Government to take interest to get this event commemorated at the highest level,
particularly in the educational institutions, to make our students more acquainted with the heroess of

the Freedom Struggle and to arouse patrictic feelings amang them. Thank you.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | assaciate myself with the Special Mention
made by the hon. Member.

Demand to take speedy action on the pending matter of families of Kargil martyrs
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